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CP No. 40/ND/2016

Advocate Sh. Vishal Kashyap, proxy for Sh. Mukesh Sukhija, the
petitioner counsel. Sh. Aditya Kesharwani PCS for the respondent. As the
matter is fixed today for final hearing however, it is

reported that the

petitioner counsel Sh. Sukhija is not well today.

In view of this the matter is reposted on 11 Octoher. 201 i

____———-.,
P ————— \S)d o
Dated:11.09.2017 Shri H.P. Chaturveai, ivemper (Juaician)
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